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whether the reporters of local news?apers 
may be allowed to see the judgment Yas 

To he referred to reorters or not P 

Thether Their Lordshios wish to see the 
ff ir C• i)O: i.f th 	Ji1TCflt 	? Ys 



14 .K.W, HRY,VERJvN: Misc .Applicat ion No.354 of 1993 arises 

out of the Jriginal Application No.64S of 1992. In the said 

original aoljcatjon, the 2etitioners pray for a  declaration 

that Cuttack City be categorised as t.2 city and accordingly 

House Rent Allowance and City Compensatory Allowance etc. 

should be pa id t a the pet it ioner s • 11hile the matter stood 

thus, the Government of India in the Ministry of Finance 

(Leptt.of Lxenditure) vide its Office Temorandum dated the 

15th May,1993 has  issued a notification declaring Cuttack 

and Bhubaneswar as B.2 Cities and further directed that 

accordingly C.C. and House Rent Allowance should be paid 

o the Central Government mployees with effect from 1.3.1991. 

e have heard r.Trilochan, on behalf of I.Ashok 

.earned counsel a)pearing for the oetitioners and 

Lr.u..Mohapatra, learned standing Counsel. Mr.Mohapatra has 

this i:isc.aDpIjc.otjon with a prayer that the original 

Joat ion be disposed Of acordirgly. 

3. 	After hearing counsel fr bth sides, we are of 
Cfr 

ooinion that the aolicat jon/has aecDrne infructu; and it 

Is directed that the directions given in the 	office 

:ad above be acted hereafter. he petitioners 

ectjve benefits with effect from 1.3.1991. 

'hus the original Application No.648/92 and Nisc.Aoplication 

/93 are acc.kTLnoly disposed of. No cost. 
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